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CENTRAL ADMINISTRATIVE TRIRUNAL.
PRINCIPAL RENCH, NEW DELHI

0.A.N0O.3314/2002
M.A.NO. 1047 /2003

Friday, this the 3lst day of October, 2003

Hon’ble Shri Kuldip Singh, Member (1)
Hon’ble Shri S. K. Naik, Member (A)

1. Faroog Saghesr
Jdunior account assistant
Niesel Locomotive Works
VMaranasi, Uttar Pradesh

. Shaili Goe)
Jdunior account Assistant
Diesel Locomotive Works
Yaranasi, Uthar Pradesh
' L LAPDLicants
(Ry Advocate: Shri aAmit Kumar)

Warsns

i The Secretary (Rocounts]
Ministry of Railway,
Railway Roard, :
Rall Bhawan, New Delhi-l

i Gaeneral mManagernr
Diesel lLocomotive Works
Varanasi, Uttar Pradesh
& Maniit Singh Bhatia

Financial Adviser
And Chiet Acconnts
Nfficer, DLW Varanasi
Uttar Pradesh

4. Rewati Raman Singh
Junior Account Assistant
Financial Aadviser
and Chiet accounts
Officer, DLW Varanasi

Uttar Pradesh

Py

i Umair Asir

Financial Adviser

and Chiet accounts
Officer, DLW Varanasi
Uttar Fradesh

&, Naresh Pal Singh
Junior accoount gssistant
Financial Adviser
Aand Chiet Accounts
Officer, DLW Varanasi
tttar Pradesh

7. RS, Gidhi
Junior Account assistant
Financial Adviser
Aand Chief Aaccounts
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Officer, DLW Varanasi
Uttar Pradesh

G Shilajet Chakravorty
Jdunior acoonnt assistant
Financial Adviser
And Chiset Acconunts
Of ficer, DLW Varanasi
Uttar Pradesh

S, Ghansyam Dubew
Junior account Assistant
Financial Adviser
and Chist Accounts
ffficer, NLW Varanasi
Utrtar Pradesh

1.0, Rajeey Kumar Ranian

Jdunior Account aAssistant

Financial Adviser

Aand Chiet accounts

(fficer, DLW VYaranasi

Uttar Pradesh

CLRespondents

(Rv Advaocate: Shri Rajinder Khatter)

ORDE R (ORAL)

Shri Kuldip Singh:—

Meard both the learned counzel.
2. The applicants have filed this 04 assailing the
arder dated ?R.11L.7007 (nage &3 of the papar  bhook)
whareby Tndian Railways Diesel Locomotive Works, Varanasi

had decided the representation of *the applicants in

pursnhance of an ordaer passed in 0A-2010/2002.

M

3. The farts in brieft are that hthe applicants  are
working as accounts Clerk in the Diesel Locomotive Works,
Maranasi . Thay were npromoted as Junior Account
Assistants in  the vyear 1996 on  permanent basis,
Thareattear, it ia atated that the seniority list was
issned wherein the anplicants were shown juniors to Their
counter-parts, Then the seniority list was revised on

%1,.%,7000 wherein promotees were shown senior tTao  the

direct reacryits.,  However, on L7.10,2001, the seniority
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tiat  was  revised and the promotees  were again  shown
juniors as compared to their direct counter-parts but Tne
fact iz that they all are working under Diesel Locomotive
Works, Varanasi. Seniority list is maintained by Oieses)
Locomotive Works, Varanasi and the impuaned order is also
alleged to have been issued by Varanasi Office. So  the
respondants  have taken a preliminary obliection that the
Frincipal  Rench of  this Tribunal has no  territorial
inrisdiction to entertain the case as the cause of artion
has arisen only at Varanasi. This fact was also pointed
nut  on  LR.7.2003 when the learned nounsel appearing  on
behalft of the anplicants, having realised the objiection,
sought  an adiournment to make a PT betore fhe Hon "hie
Chairman  under Section 25 of  Administrative Tribunals
ant, 1985, @& PT was in tact moved thereafter but for fhe
reasons  best  known to applicants’ counsel, tThe =aid RY

was withadrawn,

<, Mow the learned counsel  for  the respondents
submits that he had withdrawn a PT because he had come To
know about  the lethter -~ page 96 of the paper bhook -
written by the Railway Roard to General Manager, Diese]
| ocomotive Warks, ¥Yaranasi and Board pointed oot that &
serious wview of DLW's action in diverting The direct
recruitment  aunta  nosts of JaAs tor adhoo promotion  of
anpendix  TT aualified Accounts Clerk without their nrior
approval and  hawve not, theretore, approved ot  yoor
nroposal for regularisation of such nromotion with ettect
From the date of their adhoc promotion. Learnad counsel
for  the anplicants suhmits that since this  letier has

hean issued by the Railway Board, so The part nt cause of
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aetion has arisen at Mew Deghi oA nel Fhe Princinal Benoh o i
Fhe Tribopal has the dnriadiction to try The applics T4
Fesides  that, applicants’ connsel further submithed tThat
the  aonplicants had eaprlisr i led O@=-2010/7007 which  was
entertained hy  Fhe Principal Bench at Mew  Delhi Thes
@ ST was A lowsd and the dmpogned arder Fas bosep A s gl
i Ferme af the directions aiven by bthe  Teibonal i
that ceount also, the part of canse of action has  ar |
At phesw e i Henee Fhe Principal fench has o ool i byen
territorial durisdiction owver the matier,

We  hawve  considered  the points ral

by  the

Vea el crn s e | for apnlicants, gt the outset, we  may
mention  that  iF an neder has heen pass=ed by oA Jhd prial
cice  of a Court that doss not give any caose of  Aaction

Fhe came can e ohal lended batfore Dhe sopae Lo
conrts  but no fresh caugse of action will arise fo File
petition before a particular Bench having no ferritorial
Jurisdiction  dn the same, A5 regards the letter written
by bhe Railway  Board boo bhe  Genaral Managese i
| acomotive  Works s concerped, we find that oAl ae does
not diwe  any cause of act i b the annl liocants Desalse
that hﬁ\ nothing ta do with the seniority list issoed  hy

e REE:

Locomotive wWorks, Waranasioo as bhe fetter

simn v atates that as o how &an #eponeaols et on has b

Faken by the General Manager, Dissal Locomo foiwee Works

ot TTdes Fon

Adiverting the direct recroitments duota pos
ad hoo oeomotion of  @opencis T cial ified aroonnts Uerks
wWithout  the pricor aporoval of the RBoard and,  The prest e
P poeopoesa l wWas not approwed foar o redn Larr isation. bl

That Pteslt does not giwve Any Calse et meton o B E A
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part of canse of action which may be said to have arisen
At New Dalhi. Thus, we are of the considered oninion
that.  the Principal Rench has no territorial jurisdiction
Fo entertain the cause of action since the applicants are
working at Varanasi and the impugned senjority list has
Aalso  been issued by the Varanasi Office. Therefore, rhe
Principal Rench has no territorial jurisdiction to decide

the matter.

& In  the oircunstances, 04 is dismissed. However,
the applicants are at liberty to approach the approoriate

torum, it so advised,

Deoans
( $.K. Naik ) ( Kuldip Singh )
Member (4) Member (.1)
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